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By Oh. Ku clip Si ngh . Member ( J 

By 	this common o r d e r I will disnose Of three OAs filed 

by 	the apolicant, therein respectively. 	All these appi ican t s  

have a common grieval- ce as their services have been disengaged 

videorderdated284g003 



- 

2. 	Facts in brief are that the applicants have been working 

as casual workers with the respondents. 	They have been 

engaged from time to time. They also alleged to have 

completed requisite number of days for grant of temporary 

status. 	Their servies have not been regularised despite 

vacancies being available with the respondents. 	Applicants, 

therefore, seek declaration that the action of the respondents 

disengaging them from work is illegal and they are entitled 

for temporary status and regularisation of their services 	in 

view of the OM dated 10.9.93 and order dated 16.1.2002 	in 

OA-1462/2001 

p, 	
Applicants had earl ler approached this Tribunal vide 

OA-1112/99 which OA was allowed and the following directions 

were issued:- 

"In view of the submissions made by the 
learned counsel for the respondents I 
dispose of this OA with a direction that 	in 
case the respondents have further requirement 
of 	casual labourers, they wi II also consider 
the applicants herein giving them preference 
on the basis of their engagement already 
rendered with the respondents. After their 
re-engagement the respondents 	Wi I I 	also 
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	consider the cases of the appi icnts for grant 
of temporary status as per the relevant 
Scheme. 	The OA is disposed of as above. No 
costs." 

4. 	Two of the applicants again filed an OA-1462/2001 	which 

was also disposed of with the directions as under:- 

6. 	In the above view of the matter, the OA 
succeeds substantially and is accordingly 
disposed of. 	Respondents are directed to 
re-engage the services of the applicants, 
when the work is avai able, and grant them 
temporary status, as they have become 
eligible for,  grant of the same by January 
igge. Respondents also shall not, engage 
anyone through contractors, for doing . the 
work, 	which 	the 	appi icants ' have 	been 
performing or similar work. Onbe the 
appl icnts are engaged and granted temporary 
status, 	they would also get the benefit of 



pay worked out on dai I>' basis. on the minimum 
of the basic pay in the appropriate 
post/grade.' 

After the second OA applicants were re-engaged for some 

time but again they have been disengaged on the plea that no 

work is available. 

Respondents are contesting the OA. Respondents admit that 

after the OA-1462/2001 was disposed of wherein directions were 

issued to re-engage the services of the applicant. Applicants 

were Offerred an opportunity to submit their willingness for 

the work generated on part time sweeping work on consol dated 

wages of Rs.1.000/- subject to the condition that his services 

could be dispensed with giving one month's notice. 	Now since 

the service of the applicant are no more required, the same 

has been dispensed with. 	Similarly, applicant Raj Bir Singh 

was also engaged in view of the directions given in 

OA-1462/2001 on part time basis. 	Same is the case with 'the 

third applicant Si ta Ram. 	But now it is stated that no more 

work is available. 

I have heard the counsel for the parties and gone through 

the record, 

As regards the rel ief claimed by the applicants for grant 

of temporary status under the scheme of 10.9.93 is concerned, 

si nce 	it has a I ready been he I d in Mohan Pal 's case by Hon b I e 

Supreme Court that the said scheme was a one time scheme and 

none of the applicants claims that they were in service on 

10.9.93, so temporary ,  status cannot be conferred upon the 

applicants. 



As regards the re-engagemert 	of the appi icants 	is 

Concerned, I may mention that today when the case was taken up 

for hearing counsel appearing for the respondents on the 

instructions of his Clients through Sh.K.P.Sflgh, 
Sr. 

Accountart submitted that work is not available 	No one has 

been -engaged in place of the applicants 	App licants have 

pointed out that one Ms. Santa was being engaged through 

K.K.Contractors and one Sh. Kanti was working at PAO Office 

at Church Gate of the respondents but respondents total ly deny 

their engagement either independently or through contractor. 
 

However, 	respondents still 	agree that in case any work 	is 

available with the respondents then appi icnts shall be engaged 

in preference to JUniors and outsiders 	Respondents had also 

placed on record a letter that no persons have been engaged 

named Ms. 	Santa and Sh. 	Kant I as work is not available with 

them. 	
That letter had also been taken on record. 

Keeping in view the statement of affairs, I fird that. no 

case for re-
engagement of the applicant for time being had 

been made out. OA cannot be allowed and the same is disposed 

of. 	
However, respondents are directed that if in future any 

work of the nature of which the appl icants were Performing 

that work becomes available with the respondents then the 

respondents shal I 	
re-engage the appi icants in preference to 

juniors and outsiders as directed earlier in OA
-1112/99 	OAs 

stands disposed of. 	No costs. 
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